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SUPREME COURT OF | NDI A

RECORD OF PROCEEDI NGS

Petition(s) for Speci al Leave to Appeal (O...... cC No(s).
18881/ 2016
(Arising out of inpugned final judgnent and order dated 21/07/2016
in WC  No. 9548/ 2003 passed by t he Hi gh Court 0] Judi cature

Al | ahabad)

SANTOSH KUMAR AND ORS Petitioner(s)
VERSUS

STATE OF U. P. AND ORS. Respondent ( s)

(with appl n. (s) for c/ del ay in filing substitution appl n. and
perm ssion to file SLP and substitution and office report)
Date : 21/10/2016 This petition was called on for hearing today.
CORAM : HON&#39; BLE MR.  JUSTI CE KURI AN JOSEPH
HON&#39; BLE MR. JUSTI CE ROHI NTON FALI NARI MAN

For Petitioner(s) M. Rakesh Dwi vedi, Sr. Adv.

M. W H Khan, Sr. Adv.

M. Vishwajit Singh, Adv.

M. Parvez H Khan, Adv.

M. Pankaj Singh, Adv.

M. Piyush Vatsa, Adv.

for Ms Vidhi International

For Respondent (s)

UPON hearing counsel the Court nmade the foll ow ng
ORDER

Permission to file Special Leave Petition is granted.

Del ay condoned.

Application for substitution is allowed.

M. Rakesh Dwi vedi, |earned senior counsel appearing for the

petitioners, on i nstruction, submits t hat t he petitioners have
not been paid any conpensati on, t hough t he awar d was passed
27.12. 2005.

In view of the above submni ssion, issue notice.
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In view of t he further submi ssi on t hat t he petitioners are
still in possession of the property even as on today, status quo

with regard to possession of the property shall be maintai ned by
the parties.

(Jayant Kumar Arora)

Court Master (Renu D wan)

Assi stant Regi strar
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